IN THE CENTRAL ADWINISTRQTEUE TRIBUNAL HYDERABAD BENCH

HYDERABAD

0.A  NO,.368/96

Betuween: - Nate of Order:,25:3;96

TJSrearamulu

...Applicant
And

1. The Director Generalk, -
Archapalonical Survey of India,
Janpath, New Delhi =~11.

2. The Superinmtendent,
Museum Oranch, Archagalogical Survwey of India,
Port Road, Madras, .

3., Assistant Superintendent,
Archagalogical Survey of India,
Yijayapuri South,

Nagzr junssagar,
Guntur District.

4, Thae Pay and Accounts OPfPicer,
Rrchaealogical Suryay of India,
Dayanandnagar, ‘'idyanagar,
Hyderabad -~ 44.

.. .Respondents.

Counsel £ or the Applicant :  Mr.S.Gopal Rao
i u

Counsel for the Respondents Mz, N,V .Raghava Reddy
I

THE HON'OLE SIRI RJ.RANGARAJAN & MEMBER (A)

contd, ..




-

'the DPC along with the other candidates sponsored

0.A.No.368/96 Date of QOrde

r: 25.3.96

JUDGEMENT

X As per Hon'ble Shri R.Rangarajan, Member (Admn

& k ok

The applicant states as follows:-
He was engagéd initially in June 1557 on daily wag
as a casual labour in Archaeological Museum, Nagar
Excavation Project, fo¥ handling antiquities, By
No.JKW/25/66-389, dated 25/34)66 He) was appointed &

Cless IV in scale of pay of Rs,70=1=85, He appeare

Exchange for regularisation and he was selected,

was regularised he was not given the reguiar pay s

L]

basis

%Pna Konda
office order

s an Attendent
d before

by Eﬁployment
Though he

cales on par

with the regular employees,(ﬂlt is further stated that by memo-

rardum No,1/3/87-Adm-938, dated 25.5.87 he has bes

and given the scales of pay of Rs,750-940. He reti

2. When he represented for pensionary benef
letter No.1/53/95-96/2033, dsted 14,12,95 he was 1

the impugned order dated 19,1.96 that he was regul

n regularised

red on 31.,8.8°

its by his
nformed by

arised only

from 21.8.87 and that the half casval service from 21.3.63 to'

31,8.87 only will count for pensionary henefits.
period as{@here was break he was not entitled for

peér Rule 14(2) of CCS Pension Rules 1972.

Even in that

pension as

2. Aggrieved by the &bove he,ﬂhs filed thips OA aésailing

the impugned order dated 10.1.56 for setting aside

the same

anéd for consequential benefits for payment of pensionary/

retirement benefits,

Pay & Accounts Officer,
' i

give reply to the representation after seeing th%

L/’ ¢ : %
W . : !
3

|
J

‘4. The impugned order dated 19.1.96 was igssued by the

It is for the departmcnﬁal officer to

records



e 3.,

s

whether he is entitled for pensionary benefits

on the

basis of the records.In the impugned order it ils stated

thet the period he worked as a casual labour frpom 23,1,63

to 31.8.87 will not count for pensionary benefiltsas per

rule as there was break during service period.

has to be examined on the basis of the records

This factor

and only

the departmental official can make such verification and

pass a justifiable order,

5. In the circumstances quoted above it

is essential

that R2 should examine this issue fully ané pass| a speaking

order indicating whether the applicant is entitled for

pensionary benefits on the basis of the service| rendered

by him as a casual labour, It is also necessar

y for R2 to

examine whether his services were regularised way back in

1966 apd on the basis of the recommendation of

the DPC {&nd

if hehds not regularised in 1966 the reasons fog the same

has to be indicated in the speaking order, If
is inadvertantly leftout for regularisation in
1966 his case is now.be considered in accordanc

rules,

6. In the résult, RZ is directed to give
order takiﬁg into-account all the points mentio
and dispose of the representation dated 14,12.9
a period of 2 months from the date of receipt ©

of this order,.

7. The C.A. is ordered accordingly. No

(Registry should send a copy of this OA

his case

the'year

> with

a speaking'
&3 above
> within

;. & copy

costs,

N ———Z

GARAJAN )
£ (Admn.)

along with the judgement to R2 for ( R.RAN
compliance)
Dated: 25th March, 1996 o
' /ﬂfr]JL = ]
A (Cictated in Open Court ) i/ 7.4 éjj
' " \ . ﬁ kY
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LU



Copy to: -

1. The Director Gensral,
Archacalogical Survey of India,
Janapath, Hew Delni - 11.

2y, The 3uperintendent,
luseum 3ranch, -
Archaesnlogical lurvey of Tndia,
Port Rpad, Madras,

3. Assistant Suparinténdet,
ﬂr;hcemlcgludl uurdey of Indie,
Vijayapuri South,
Hagar junasagsr, . _
Cuntur District, .
4, The Pay and Accounts Officer,
- Arch.=zalogical Survey of India,
Dayanandnagor, Yidyanagsr,
Hyﬂn“’b“d_- 44, -

5. One copy to Mr.S.Gopal Rao, #dvocate,
4=8=700, Gowliguda, Hyderabad,

6. One copy £o Mr. N,V . Raghava Reddy, add1.0G5C,

7. One gppy . to Libeary,0AT Hyderabad.,

8. One spare copy. .
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